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ﬁl’i;g’!lh‘h "on ibe 30d April,
1976, and resolies fhat Sarvashri
Bbupesh Quits, Roshan Lal, V. B.
Raju, Mulka ,6 Govinda Reddy,
vhudraxumarsﬁhhcha,s. N.
Mulla, A"R. Antulay, Om Mebta
and Shrimat! Aziza Imam, Mem-
bertatthaklfn&llﬂa be ap.
pointed to the said Joint Com-
mittee to fill the vacancies.'

12.02 hrs.
ASSENT TO BILLS

SECRETARY-GENERAL: 8ir, I lay
on the Table following thirteen Bills
passed by the Houses of Parliament
during the last session and assented
to since a report was last made to the
House on the 27th May, 1976:—

(1) The Finance Bill, 19786.

(2) The Marriage Laws (Amend.
ment) Bill, 1976.

(3) The Merchant Shipping (Am-
endment) Bill, 1978.

(4) The Pharmacy (Amendment)
Bill, 1876.

(5) The Tanf Commission (Re-
peal) Bill, 1976.

(6) The Coal Mines (Nationalisa-
tion) Amendment Bill, 1976,

(7) The Constitution (Fortieth
Amendment) Ball, 1976.

(8) The Life Ingurance Corpora-
tion (Modification of Settlements)
Bill, 1876,

(?) The Banking and Public
Financial Institutions Laws (Am.
endment) Bill, 1876.

(10) The Additional Emoluments
(Compulsory Deposit) Amendment
Bil1, 1978.

(il) The Tea (Amendment) Bill,
1976.

(12) The National Library of
India BB, 1876.

(13) The Dimuzbed Areas (Spe-
tlal Courts) Bill, 1876.
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12.03 b,
'COMMMNER ON PETITIONS
TIIRTT-a80ws Ryrony

SHR! BIBHUTI Motl-
har{): I beg to present the Thirty-
second Report of the Comnijttee on
Petitions.

12.3} kre
ELECTION TO COMMITTEE
CoMMITTEE ON OFFICIAL LANGUAGE

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMB AND
DEPARTMENT OF PARLIAMEN.-
TARY AFFAIRS (SHRI OM MEHTA):
I beg to move the following —

“That in pursuance of sub-sec-
tion (2) of Section 4 of the Official
Languages Act, 1963, the members
of Lok Sabha do proceed to elect, In
accordance with the system of pro-
portional representation by means
of the gingle transferable vote, two
members from amongst themsclves
to be members of the Committee on
Official Language vice Sarvashn
Bhagwat Jha Azad and M. C Daga
resigned from the Committee.”

MR. SPEAKER. The question 1s

“That m pursuance of sub-seclion
(2) of section 4 of the Official Lan-
guages Act, 1963, the members of
Lok Sabha do proceed to elect, in
accordance with the system of pro-
portional representation by means
of the single transferabls vole, two
members from amongst themgelves
to be members of the Committee on
Officia] Language vice BSarvashri
Btiagwat Jha Azad and M. C. Daga
regigned from the Committee,"”

The motion was adopted.



